M.P. POWER MANAGEMENT COMPANY LIMITED
CIN: U40109MP2006SGC018637 (A Government of M.P. Undertaking)

DIRECTOR COMMERCIAL

E-4, Prakash Parisar, Arera Colony, Near Bhojpur Club Bhopal-462016
Tel.: 0755&2423044, Fax - 2423046 email: Rajeev.Keskar@mppmcl.com

No: Dir (Commercial)/2021-22/ 3 © Bhopal, dated 15.07.2029
To,

The Secretary

Central Electricity Regulatory Commission
314 & 4" Floor, Chanderlok Building,

36, Janpath, New Delhi — 110001.

Sub: MPPMCL Comments on Draft Central Electricity Regulatory Commission (Ancillary
Services) Regulations 2021.

Sir,

This is in reference to the Central Electricity Regulatory Commission Public Notice dated 29"
May 2021 regarding inviting comments/ suggestions/ objections from the stakeholders and
interested persons on the Draft Central Electricity Regulatory Commission (Ancillary Services)
Regulations 2021.

Please find attached comments of M.P. Power Managements Company Limited on Draft

Central Electricity Regulatory Commission (Ancillary Services) Regulations 2021 for your
kind consideration.

Yours Sincerely

ik
njay Okhade ‘ ({(';F’[ ‘7/(

General Manager (PM)

Registered office: Shakti Bhawan, Rampur, Jabalpur, Madhya Pradesh, INDIA, 482008
Tel.: 0761-2664749 Fax - 0761-2664749 Web site - www.mppmel.com, Email: md@mppmcl.com
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Draft CERC (Ancillary Services) Regulations, 2021

Comments/Suggestions of MPPMCL

REGULATION 19. PAYMENT FOR TRAS

(1) TRAS-Up Provider shall receive MCP-Energy-Up, as discovered in the Day
Ahead Market or the Real Time Market, as the case may be, for the quantum of
energy instructed to be despatched by the Nodal Agency.

MPPMCL opines that provision of existing Ancillary Regulations
2015 Regulation 13.3 “The RRAS Provider(s) shall be paid at
their fixed and variable charges, with mark Up on fixed cost, as
decided by the Commission through a separate order from time to
time in case of Regulation Up services for the quantum of RRAS
scheduled, from the Regional Deviation Pool Account Fund”
should be retained for sharing of Fixed Charges.

MPPMCL suggests that the Regulation 19 of Draft Ancillary
Services Regulation 2021 should be amended accordingly.

1. TRAS-Up Provider shall receive MCP-Energy-Up, as
discovered in the Day Ahead Market or the Real Time
Market, as the case may be, for the quantum of energy
instructed to be despatched by the Nodal Agency along
with the Fixed Charge as approved by the Hon’ble
Commission.

2. Fixed Charges shall be adjusted to the Original
Beneficiaries for the quantum of Un-Requisitioned
Surplus scheduled under Regulation Up Service.
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